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IN THE COURT OF SH SH MANO KUMA 7
MANDOLI JAIL: DEL

e-FIR No. 0121
e-FIR No. 009095/20 P
17.06.2020 (at 02:40 pm) :

In pursuance to the order No. 6435-6506/CMM/Ce
dated 13.06.2020, the undersigned is sitting as a Jail Magtstrate at M
Delhi. ‘
Present : Ld. APP for the State.
10/SI Bhisham Rana in e-FIR No. 012125/20 of PS K. Khas.
IO/HC Arvind Kumar, e-FIR No. 009095/20 PS Karawal Nagar
HC Devender Kumar in DD No. 05A dated 17.06 2020 PS Dayal F’ur

Accused Akash produced in muffled face vide kalandara under Se
41.1(d)/102 Cr. P.C. by HC Devender Kumar in DD No. 05A dated 17.06 2020 PS Dayd
Pur.

LAC not available. :

MLC and arrest memo perused. This Court is satisfied with the reasons d_

arrest. 4

At this stage, both I0s have moved an application for grant of pe.f. S

to interrogate and formal arrest of accused. Application is considered. Allowed He & ok
granted permission to interrogate the accused person for 20 minutes and arrest hlm ﬁ

need be.

. After 30 minutes.
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17.06.2020 (at 03: 45 pm)
In pursuance to the order No.6435-6506/CI

dated 13.06.2020, the undersigned is sitting as a Jail Maptlm n’

Delhi. e
Present : None for the State. 0 f?‘; '
Accused Pawan Singh produced in muffled face after fresh

No.188/20 PS Anand Vihar.
|O- HC Kapil Kumar with case file in person.
LAC not available. e e
At this stage. 10 has moved an application for grant of 14 days JCdﬁﬁ“

accused.

Heard.
Considering the gravity of the offence, the application of 10 18 aumd

Accused is sent to JC in FIR No.188/20 PS Anand Vih
01.07.2020. i
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IN THE COURT OF SH. MANOJ KUMAR: JAIL DUTY MM:
MANDOLI JAIL: DELHI

FIR No 292/20
PS ~Dayalpur

17 06.2020 (at 05:30 pm)
In pursuance fo the order No.6435-6506/CMM/Central/SS/DM/2020
dated 13.06.2020, the undersigned is sitting as a Jail Magistrate at Mandoli Jail,

Delhi.

Present : None for the State.

|0/S| Raijiv is present with case file.
duced in muffled face after fresh arrest

Accused Sadan and Muhit pro

LAC is not available.
MLCs and arrest memos of the accused persons perused | am satisfied

with the reasons of arrest of accused persons.
an application for grant of two days PC of the accused

I0 has moved
that

n mentioned that the accused persons have disclosed

persons wherein it has bee
persons and further can get recovered the case

they can get arrested co-accused

property in this matter
Application perused. Disclosure statements of the accused persons also

perused. Arguments from both the sides heard.
gation is an Integral part of the

In view of the fact that the police interro
t they can get arrested the

erty, therefore, case

police investigation and accused persons have disclosed tha
O s allowed

ed persons and further can get recovered the case prop

co-accus
y is made out in this matter. Accordingly, application of |

for police custod

and he is granted two days PC of the accused.
Accused persons be produced before the concerned Court on 19.06.2020.

Accused persons be got medically examined as per Hon'ble Supreme

Court guidelines. Dasti copy of order be given to 10 as prayed for.

(Manoj
Jail Visiti
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